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(i) Inthe proviso to sub-regulation (1).0f Regu-
lation 5, the words, “one hundred fifty
hours™ and “six to eight weeks” shall be sub-
stituted by the words, “seventy five hours”
and “two to three weeks” respectively.

(i) In éuf»regu}ation (2} of Reguiation 5 the
words, “fifty hours” shall be substituted by
the words, “twenty five hours”,

(iv) Inthe proviso to sub-regulation {2) of Regu-
lation 5, the words, “seventy hours” shall
be substituted by the words, “thirty five
hours™.

C. 5. RAQO, Chairman
[ADVT. IV /Exty. /161/07]
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NOTIFICATION
Hyderabad, the 8th Qctober, 2007
Insurance Regulatory and Dévelopment Authority
(Licensing of Corporate Agents) {(Amendment)
Regulations, . 2007
F. No. IRI)A/RngSMﬂﬂg{}T.——In exercise of the
powers conferred by Section 42 and section 42D and
clauses (k), (1), (m), (n), (0} and(p) of sub-section (2) of
Section [14A of the Insurance Act, 1938 (4 of 1938), the
Authority, in consultation with the Insurance Advisory
Committee, hereby makes the following regulations to
amend the Insurince Regulatory and Development
Authority (Licensing of Corporgte Agents) Regulations,
2002, namely -~
1. (I} These regulations may be called the Insur-
ance Regulatory antd Development Author-
ity (Licensing of Insurance Agents) (Amend-
ment) Regulations, 2007.
(2) They shall come into force with effect from
Ist November, 2007,

2. In the Insurance Regulatory and Development
Authority (Licensing of Corporate Agents) Regulations,
2002—

(i) Insub-regulation (1) of Regulation 5, the words,
“one hundred hours™ and “three to four weeks”
shall be substituted by the words “fifty hours”
and “one to two week#” respectively.

(i) In the proviso to sub-regulation (1) of Regula-
tion 5, the words, “one hundred fifty hours”
and “six to eight weeks” shall be substituted by
the words, “seventy ﬁve hours” and “two to
three weeks” respectively.

(i) Insub-regulation (2) of Regulation 5, the words,
“fifty hours™ shall be gubstituted by the words,
“twenty five hours”.

(iv) In the proviso to sub-regulation (2) of Regula-
tion 5; the words, “sevénty hours” shall be sub-
stituted by the words, t‘thirty five hours”.

{v) Insub-regulation (3) of Regulation 5, the words
*‘not fess than 100 howrs™, “‘not less than 150
hours” and *‘completed fifty hours” shall be
substitued by the words, ‘‘not less than 50
hours™, ““not less than 75 hours” and “‘com-
pleted twenty five hours™ respectively,

(vi) In the proviso to sub-regulation (3) of Regula- .
tion 5, the words, ‘‘seventy hours” shall be sub-
stituted by the words ““thirty five hours”.

C. 5.RAO, Chairman
[ADVT.IIVIV /Exty. !161/07]
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